
261 SRAVANO\ 9, 1'92 (SAKA) 

NOBS 

Bills Introduced 

Abraham, Shri K. M 
Anirudhan, Shri K. 
Atam Das, Shri 
Banerjee, Shri S. l\I. 
Brij Bhu,han Lal. Shri 
Chakrapani, Shri C. K. 
Chandra Shekhar Singh. Shri 
Chauhan, Shri Bharal Siogh 
Deo, Shrl P. K. 
Fernandes, Shri Georse 
Ghosh, Shri Ganesh 
Gopalao, Shri P. 
Gupta, Shri Kanwar Lal 
Jha, Shri Bhoscndra 
Jha, Shri Shiva Chandra 
Joshi, Shri Jqaunath Rao 
Kandappan, Shri S. 
Kripalani, Shri J. H. 
Kuchelar, Shri G. 

MR. DEPUTY-SI'EAKER: The rsuh' 
of the division is : 

AyCl : 76; Noes: 37. 

J he morlo" lIIas adopted. 

P.oTT q"o ~To ~qtt;t': 

sr~ff <roIT ~ , 

MR. DEPUTY SPEAKER Shri 
Mrltyunjay Prasad-not here. Shri Tenneti 
Vlawanatham. 

JUDGES (INQUIRY) AMENUMENT 
BILLT 

lAmendmeDt of Sectlona 3, 4 and 6) 

SHRI TENNETI VISWANATHAM 
(VlsakbapatDam): 1 beS to move that leave 
be sranted to introduce a Bill to amend the 
Judles (Inquiry) Act, 1968. 

MR DEPUTY SPEAKER: Tho ques-
tion il : 

"That leave be sranted to introduce a 
Bill to amend the Judles (Inquiry) Act, 
1968." 

Kuodu, Shrl S. 
Um.ye, Shrl Madhu 
Madhok, Shri Bai Raj 
Menon, Shri Vlshwanatha 
Miara, Shri Janoshwar 
Modak, Shri B. K. 
Mulla, Shri A. N. 
Nair, Shri Vuudoyan 
Namblar, Shri 
Nayanar, Shri E. K. 
Patil Shri N. R. 
Ramabadrlin, Shri T. D. 
Sherh, Shri T, M. 
SiY8sankaran, Shri 
Sreedh~ran, Shrl A. 
Suraj Bhan. Shri 
Tyaai, Shrl Om Prakash 
Vilwanltham, Shrl Tennetl 

SHRI rENNETI VISWANATHAM 
introduce rho Bill. 

15.10 h .... 

CONSTITUTION (AMENDMENT) BILL" 

(OmlasloD of article 314) 

P.oTT II! fm (~'{): ~ smf~ 

lIi'{(fT ~ flli 1fT'{~ it; ~ it m m· 
,,;r ~it .mr fm'li 'Ii) ~ 'Ii'{it ;tT ~-
1fftr 1ft' ~ I 

MR. DEPUTY· SPEAKER 
moved : 

Motion 

"That leave be ,ranted to introduce a 
Bill further to amead tbe Ceastitution of 
India." 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : As a matter of 
lubitaDce I have no objection to the objects 
of tbis Bill nor to it, introduction. But 
thero are certain constitutiopal and proce-
dural maltor. which I thInk It il my duty to 
brin, before you lad tbe House. 1 would 
refer to Art. 117 (1) which reads .1 foliUM : 

Tile murion MIa. adop/~d. "A Bill or am~Ddmeot makioll pro. 
'The following Members allo recorded their YOIOI for AYES : 
Sarv •• bri T. Ram and Vidya Db.r Vail'''i. 
tPubliabed in rhe Gazette of Iadla &traordlaary Part II. Section 2, elated 31·7-10. 


